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CASE NO. :
Appeal (civil) 1981 of 2008

PETI TI ONER
State of Jharkhand & O's

RESPONDENT:
Maya Singh & O's

DATE OF JUDGVENT: 10/03/2008

BENCH
TARUN CHATTERJEE & HARJI TSI NGH BED

JUDGVENT:
JUDGVENT
ORDER

ClVIL APPEAL NO. 1981 OF 2008
(Arising out of SLP (C) No. 3530 of 2007)

1. Leave granted.

2. Thi s appeal i's directed agai nst the Judgnent and order
dated 30th of August, 2006 passed by the Division Bench of the
H gh Court of Jharkhand at Ranchi in L.P.A No. 75 of 2006, by
whi ch the Hi gh Court had di sm ssed the application for
condonati on of delay of 63 days in filing the appeal and
consequently, the appeal was al so dism ssed as being barred by
[imtation.

3. We have heard the | earned counsel for the parties. After
hearing the |l earned counsel for the parties and after exam ning
the statement nmade in the application for condonation of delay,
we are of the view that the statenents made in the said
application for condonation of delay of 63 days do constitute
sufficient cause for condoning the delay in filing'the appeal.

4. Accordingly, the application for condonation of delay is
al l owed and the appeal is restored to its original nunber.
5. Accordingly, the inpugned order is set aside and we

request the H gh Court to decide the appeal on nerits and in
accordance with law within a period of three nonths fromthis
date. W nmmke it clear that we have not gone into the nerits of
the appeal. The appeal is allowed to the extent indi cated above.
There will be no order as to costs.




